/ 359
YeNationnl Green Tribunal
Pring
'“"“ll.l!cnclL.ﬁmJJﬂhI
Ina ;
'€ Malter of: OA no.-745 02023
Mamta Shamma..o.
................................................ Applicant
Versus
Gram Panchayat Arrana and others
Through its Gram Pradhan Respondents
Written Submissions by the Applicant
Index
[ S.NO. [Particulars Page
I Written Submissions by Applicant 1-8
2 |Annexure-1
OI directions dated 18/12/2023 on amended I
orms for recycle and reuse of sewage water. 9-
3 |[Annexure-2
Reference pages NPTEL for Grit chamber (A I3. I
}joint project of IIT and IISC) under Ministry of
Education, Govt of India.
S
(armAShA n "”:; o
Date: 09.01.2025 Mamta Sharma / \\x““*’w":
7 Ly,
. T ‘("-* :\‘A‘-'- J‘
Place : Arrana, Aligarh , UP Applicant Vo gy iy .;{;-iv.;*
"a% g S
%
{_”“.; '

a Bammw— T W B Bds



360

Before The National Green Tribunal
lll‘lI_lt:lllJll_l_!cuclh_ﬁcitj_l!:llll

In the matter of: OA no.-745 of 2023

Mamta Sharma ;
...................................................................... Applicant

Versus

Gram Panchayat Arrana and others

Through its Gram Pradhan ... Respondents

Written Submissions on behalf of the Applicant

I, Mamta Sharma, aged about 54 years, residing at Village and Post:
Arrana, Tahsil — Khair, Aligarh-202138, do hereby solemnly affirm and

state as under:

. That I have gone through the Reply submitted by Respondents and having

understood the contents thereof in reply thereto I am filing the present

written submissions.

_That from the replies submitted by Respondent No 4 ie Chief

Development Officer and Regional Officer, Uttar Pradesh Pollution
Control Board, Aligarh, it clearly establishes the fact that the sewage

water having various polluting elements much beyond the permissible
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standards by Central Pollution Control Board is being disposed off in
the artificially created pyong in contravention to Section 24 and 25 of
The Water (Prevention and control of Pollution) Act 1974, The fact
that the sewer water is contaminated with polluting elements much

beyond the permissible limis jg bascd on the testing of the water done

by these authoritics themselvey

‘s

. That except for one sewer drain that is the subject matter in the present

lis, all the other 8 drains in the village flow from the village/human
habitation towards the main High Way and empties itself in the two
large U-Type drains running alongside the National Highway (Pls see
site photo @ pg 217). The respondents have not been able to state any
exceptional circumstances or distinguishing factors as to why the flow
of the sewer drain in issue cannot also be made towards the National
Highway like the other 8 drains. The ostensible justification of not
doing so (Report dtd 10/04/2022 of SDM @ page 95) cannot pass
judicial muster. The Engineer-in-Charge of Rural Engineering
Department (Khair), Asst Development Officer (Panchayat) and
Village Secretary have given a joint Report/advice that the sewage must
go towards Highway (First Report dtd 10.01.2022 and Second report
dtd 01.04.2022 @page 220 and 221). A simple change in alignment

of the drain can sort the issue to the satisfaction of all.

4. That the UPPCB has filed its response on 01/10/2024 annexing therein
an Inspection Report dated 07/08/2024 (@ Pg 255). In this regard it is
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submitted that vide orde
1 order dateq 31/07/2024 the Joint Committee was
directed 1o ensure the e ‘
the Presence of the complainant during the site

inspection, However, the y A .
| ety the Applicant was never informed/communicated

about the site visit and the entire inspection on 07/08/2024 was carried
out in the absence of the Applicant and without hearing her version. Be
that as it may, in the facts and circumstances of the case, in case this
Hon’ble Tribunal is not inclined to pass orders in terms of Relief No 3
in the OA, then alternatively the respondents herein may be directed to
implement the recommendations made by the UPPCB in its aforesaid
report dated 07/08/2024 within a fixed period of time.

5. That notwithstanding what has been stated herein above the deponent
submits that this Hon’ble Tribunal may call for a comprehensive report
covering all aspects of the matter from an independent body without
the participation of the Respondent No 1 in as much as that he is an
interested party. In this regard it may be noted that the Gram Pradhan
has refused to follow any of the recommendation of Joint Committee
or Uttar Pradesh Pollution Control Board and separated out only water
coming out of toilets to leach pit. Therefore, sewage is still being
disposed of in the pond in complete violation of the law. As per section
2(g) of The Water (Pollution and Control of Pollution) Act-1974
“Sewage effluent means effluent from any sewerage system or sewage

disposal work and includes sullage from open drains”.

6. That pursuant to the direction passed by the Hon’ble Tribunal vide its
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order dated 30.0

4 "()ll)
T the eviog:
CXist . N ’
waste water Be lng norms for TLLYL‘C and reuse of

Specifie

150y [’iv -

— % Biven at Table 7.19 of the Manual on
Sewerage and Sc“"“}_’c Tre

Ministry, has been reviewe

Atment Systems, 2013, published by the
its communicat by the Expert Committee. The GOI vide
s nmcaton  dageq 18/12/2023 has directed the concerned
Departments/ PHED/ J

al Nigams/ Water Boards and Agriculture

Department et
I C. 10 adopt the amended norms for recycling and reuse of
wastcew

ater tor specific activities in place of Table 7.19 of the Manual
on Sewerage and Sewage Treatment Systems, 2013 by all the
States/UTs, Parastatal Agencies, and other stakeholders. In view of
this, it is submitted that should the sewage pond continue to remain
where it has been illegally constructed, the respondents must ensure
that the water stored therein must measure up to the revised norms at
all times. And unless the respondents give an undertaking in this regard

the sewage pond as well as the alignment of the existing drain has to be

necessarily changed. A copy of the letter dated 18/12/2023 along with

Table 7.19 Recommended norms of treated sewage quality for specified

activities at point of use (Modified) is annexed hereto as Annexure Al.

. It is most respectfully submitted That the respondents also admit that

the land on which the pond is artificially created, is the reserved land

as per Section 77(1) of UP Revenue Code-2006. It is also submitted

by respondents that the pond was created by approval of Tahsildar,
Khair. As per section 77(2) of Uttar Pradesh Revenue Act-2006, The
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category of such
; : land cannor pe changed and in exceptional
crrenmsiances suce ;
| clt Authority is embodied in State of Uttar Pr adesh
afier following procedure prescribed
. cal.

That as the name suggests Grit chamber is used to separate inorganic
matter like grits from wastewater and it is not a solution for treating
sewage water. In a sewage treatment system, grits are heavier and
bigger particles which damages the sewage pumps are separated before
processing of sewage. Overlooking the genuine pain and miseries of
the habitants the grit chamber is being justified by Respondents for
removal of micro level organic and inorganic matter, removal Coliform
and treatment of highly polluted sewage water. A document giving
details about Grit Chamber by National Programme on Technology
Enhanced Learning (A project by IITs and IISC, Bangalore) is annexed

hereto as Annexure A2.

Therefore, it is most respectfully prayed that this Hon’ble Tribunal may

be graciously pleased to take a holistic approach for a healthy and clean
environment in the village and the plot may be used for its real purpose
of taking out Pili Mitti. Consequently, the instant Original Application
may be allowed and the reliefs sought for may be granted to the

Applicant.
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Solemnly affirmeg

Date: 09.01.2025

Place: Aligarh

M Aligarh o g o day of January 2025.

AN
INR T A_S AR NI
Mamta Sharma

(Applicant)

Verification:

Verified at Arrana, Aligarh on this 9* day of January 2025, that the

contents of the reply are true to the best of my knowledge and nothing

material has been concealed therefrom the Hon’ble Tribunal.

Date: 09.01.2025
Place: Aligarh

Contents of this
tend over
before me

deed executior,
to executents admitted

. 'Q:’\_‘?V“«&T’C\

O
( Matm A =anayn )
Mamta Sharma

(Applicant)
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 Secre = o GOVERNMENT OF INDIA
S e MINIS TRY OF HOUSING AND URBAN AFFAIRS

D.O Q-12011/%2023-CPHEEOQ,
Dear .\‘:‘

As you are aware, the Hon'ble NGT
States/ULBs to adhere to thefollowing eff]

_ uent g
(STPs) for all cites & towns in the country, tandards from new

Industry

Sew'éé-é" o

Treatment
Fiants
(STP)

2:

3

| request you to direct the concerned Departments! PHED/ Jal N
Departmen! etc. to adopt the amended norms for rec
place of Table 7.19 of the Manua! on Sewer

ProbableNumber per |
. 100 mililter, MPN/100 ml B

Keeping in view of the above direction of Hon'ble NGT,
wastewater for specific uses given at Table

Systems, 2013, published by the Ministry, has
Mimistry. The norms mentioned in the Manu
crucial in comprehensive recychng & reuse

The norms have been reviewed and
norms as per BIS17663 (2021) as the

of wastewater for non-potable
recreational use (bathing elc ), non-cont
edible crops, crops which are eaten ra
7.19 of the Manual on Sewerage and S

LY =
Dated 18.12.2023

‘i\ l{l Jk.\- Wy

has given direction vide its order dated 30.04.2019 mandating

& existing Sewage Treatment Plants

| Parameters s | Standards{Applicabletoallmodeoi |
[l === . disposal) {
teHd S | 5.5-9.0 |
| Bio-Chemical Oxygen Demand (8GD), mgh : 10 ‘=
_Total Suspended Solids (TSS). mai i - 2
. Chemical Oxygen _Dgn?ﬁ)c?@ mall | 50 "
| Nitrogen-Total, mgn - 1 i | RS
| Phosphorus-Total (For Discharge into Ponds, | 1.0 i
| Lakes), mg/t

| Fecal Coliform (FC){Most

E Desirable- 100 Permissible-230

1
|

the existing norms for recycle and reuse of
713 of the Manual on Sewerage and Sewage Treatment
been reviewed by the Expert Committee constituted by the

al do not provide the norms for recreational use, an aspec! that is
of reated sewage

amended aligning with the vanous International standards and
amendment is a proactive step toward providing recycling and reuse
apphications such as todet flushing, fire protection, vehicle exterior washing,

acl /mpoundments (tanks, lakes etc ), horticulture. golf course, non-
W and cooked. A copy of the amended norms provided in the Table
ewage Trealment Systems, 2013 s enclosed al Annexure-1

igams/ Water Boards and Agnculture
ycling and reuse of wastewater for specific actvities

age and Sewage Trealment Systems. 2013 by all the States/UTs,
Parastatal Agencies, and other stakeholders.

With regards,

0,

Q) ) -+

Principal Secretary/Secretary (UD/PHED), for kind reference and nece

Principal Secretary, Agnicutture Depanment, for kind reference and
State Mission Director (AMRUT) of all stat

$Sary action
necessary
es.for kind reference and necessary
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/ 2 Charman : ol tnhut‘ 0 !u:fnn L OOl Baopeg (CPCRY with o request (0 forward the modified norms for
# recyt o and reute ta albsiote Pollution Gonteed li' wd (GPCH)

O L »

oopn Nishra 5 (586 e
M oops M ( 1 Mok Willh a request 10 forward the modified norms fof recycle and

rese to sl the State Mission Direcyng (30
ant franklind '\JH*:TN‘:I”“ Join Gy relary (MIRM/RFS), Department of Agriculture Cooperation

and 1 armers Wellare WiIth & regunsy (g forward the modified norms for recycla and reuse 1o all the

wiates

L] Spcrelary Ministry of L oviconmnp \ . " oEFCC), for kind reference

and necessary achion ™, Forest and Climate Changs (o= f

Jomt Secratary. Ministry of Jal Shakli, with o request to lorward the modified norms for recycle and

rouse (o State Water Resource Dopartmeny.

Jont Secretary, Department of Drinking Walter and Sanitation (DDWS), with a request to forward the |
pyoditied norms for recyele and rouse o State PHEDs (Rural)
PPS to Secretary HUA for kind intormation 1o Secretary, HUA
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Grit Chambers

Grit chambers are
damage to the puy
digestors.

basin to re

move the Iinorganic particles to prevent
mMps, and t . 5

O prevent their accumulation in sludge
Types of Grit Cham bers

gg;nc;‘;mfers are of two types: mechanically cleaned and manually

. In {nechamcany cleaned grit chamber, scraper blades
collect the grit settled on the floor of the grit chamber. The grit so
collected is elevated to the ground level by several mechanisms such
as bucl_<et elevators, jet pump and air lift. The grit washing
meghamsm:_; are §Iso of several designs most of which are agitation
devices using either water or air to produce washing action.
Manually cleaned grit chambers should be cleaned atleast once a
week. The simplest method of cleaning is by means of shovel.

Aerated Grit Chamber

An aerated grit chamber consists of a standard spiral flow aeration
tank provided with air diffusion tubes placed on one side of the tank.
The grit particles tend to settle down to the bottom of the tank at
rates dependant upon the particle size and the bottom velocity of roll
of the spiral flow, which in turn depends on the rate of air diffusion
through diffuser tubes and shape of aeration tank. The heavier
particles settle down whereas the lighter organic particles are carried
with roll of the spiral motion.

Principle of Working_of Grit Chamber

Grit chambers are nothing but like sedimentation tanks, designed to
separate the intended heavier inorganic materials (specific gravity
about 2.65) and to pass forward the lighter organic materials. Hence,
the flow velocity should neither be too low as to cause the settling of
lighter organic matter, nor should it be too high as not to cause the
settlement of the silt and grit present in the sewage. This velocity is
called "differential sedimentation and differential scouring velocity".
The scouring velocity determines the optimum flow throu
velocity. This may be explained by the fact that the critical v
of flow 'v¢' beyond which particles of a certain size and densi

settled, may be again introduced into the stream of flow. ¢TIt sﬁé\.ﬂ
always be less than the scouring velocity of grit particles. THE &Ait
velocity of scour is given by Schield's formula: Regyy

V = 3 to 4.5 (g(Ss - 1)d)1/2 I\
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A horizontal v
elocijt
This sa Y of
dicun: r:?ﬁ_‘t"g‘nc;clty s tga"‘e“f 15 to 30 cm/sec is used at peak flows.
bottom. Y Organic %o ‘malntalncd at all fluctuation of flow to
ds and not the grit is scoured from the

Types ?
P of anucllv Control Device
LA sutro welr In a cha -
han

fa i
. ;;" '(“‘W“?-llt.‘.nm ot ik nel of rectangular cross section, with free
2. A parabolic g ¢ channel,

shape
A d
Y. A rectangular !“-hnnumnnd with a rectangular weir.
which would ale ed channel with a parshall flume at the end
Al80 help easy flow measurement

Design of Grit Chambers
Settling Velocity _
-;I;Erziﬁg?g] e‘;‘i‘g;‘;z} 3; discrete particles can be determined using
pending upon Reynolds number.
- Stoke's law: v= g(S.-1)d?
18v

Stoke's law holds good for Reynolds number,Re below 1.

Re=vd

v

For grit particles of specific gravity 2.65 and liquid temperature at

10°C, v=1.01 x 10-m2/s. This corresponds to particles of size less
than 0.1 mm.

. Transition law: The design of grit chamber is based on removal
of grit particles with minimum size of 0.15 mm and therefore
Stoke's law is not applicable to determine the settling velocity of
grit particles for design purposes.

v2 = ﬂ',g.(.flp:.ﬂ)_d_
3 Cpp

where, Cp= drag coefficient Transition flow conditions hold good for

Reynolds number,Re between 1 and 1000. In this range Cp e"f_'-ﬂ-,
approximated by ST |

- -~ _'?»_;-‘ g
Cp= 18.5 = 18.5 x F TAHS p, GV
REU'G (Vd}U)U.G P {ALR—?;.E,'r‘[L? £

I AR ] No "{/

k :‘, [
Substituting the value of Cp in settling velocity é'q\f:?gtion ar% Wgs  *
simplifying, we get \\ﬁ& . @b
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Primary Sc‘"“‘cnlnuon

Primary sedime

generally  plain sediy N @ Municipal wastewater treatment plant is
treating certain m(,u‘:;“"‘ﬂllon without the use of chemicals, In
may be involved. In ;‘.‘i Hal wastesg chemlcally alded sedimentation
and the particlos il r-\lhur case, it constitutes flocculent settling,
tend to ngglcmm,.meOl "emain discrete as in the case of grit, but
diametler keeps increa Or coagulate during settling. Thus, their
increasing velocity CD'S'“Q and settlement proceeds at an over

' -ONsequently, they trace a curved profile,
The settling tank
’Oﬂd‘ng and deten

Mation |

esign in such cases depend
s on both su
tion time, P S

Long tube settlin
specjﬁc value of Surface
efficiency of clarification

9 tests can be performed In order to estimate

floadlng and detention time for desired
Oor a given industrial wastewater using
recommen
tange fr_gn:jeldzngetthOds Of testing. Scale-up factors used in this case
for detention tin'?eljg for the overflow rate, and from 1.5 to 2.0
when
prototype design. converting laboratory results to the

For primary settling tanks treating municipal or domestic sewage,
Iabqratory test_s are generally not necessary, and recommended
design values given in table may be used. Using an appropriate value
of surface loading from table, the required tank area is computed.
Knownr!g the average depth, the detention time is then computed.
Exces;wely_htgh detention time (longer than 2.5 h) must be avoided
especially in warm climates where anaerobicity can be quickly

induced.
Design parameters for settling tank
Types of settling Ovc;ﬂ(;w rate | Solids lzoadmg Depth Det_cntion
m2m</day kg/m</day time
Average || Peak [[Average|| Peak
Primary settling only 25-30 || 50-60 - - [|2.5-3.5|| 2.0-2.5
Primary settling followed by 35-50 [ 60-120 i} - 2535
secondary treatment e
Primary settling with 25-35 || 50-60 } - 5545 _
activated sludge return -
Secondary settling for 15-25 | 40-50 || 70-120 || 190 ||2.5-3.5| 1.5-2.0

trickling filters

Secondary settling for
|activated sludge (excluding 15-35 |[ 40-50 || 70-140 || 210 |{3.5-4.5 -
extended aeration)

Secondary settling for

: 8-15 25-35 || 25-120 || 170 ||3.5-4.5 -
extended aeration
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